
134181HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THURSDAY, THE TWENTY NINTH DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT'

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND -

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRITA PEAL NO: 19 0F 2024

writ Appeal under clause 15 of the Letters patent preferred Against the order dated.
28-04-2023, Passed in Wp.N0. 5634 o,f 2017 on the file of the High Court.

Between:

Smt. G. Saraswathi Bai, W/o. Late Mallikariuna Rao, aged about 70 years,Occ. Housewife, R/o H.No .19/110, nihtimetta,'K'r;;df M;;iri-IioMuni,pality, Andhrafradesh, rep. by'her CpR UotOer, fr4.S'rrenJiiV.rmur/o. rawanaravana RaJU, Aged about 42 yearc 0cc. Business, R/o. Flat No.205, Kedhav Edtates, KArrriilils, M;napdJi'iyoeraoao
AND ...APPELLANT

1 lle St?!9 of Tetang.ana,.Department of Revenue(Stamsp and Regiskation)
^ Lgpre^sented by its Secretary, secretariate Buildinis, saiiabad. uvieraoat.'z. r ne uommrssroner and. rnspector General of Regi-stratin Bhavan,'Nizamshahi

Ego{,M J. Market, Hyderabad.
3. The District Registrar, Ranga Reddy Diskict, Moosapet, Hyderabad. .,

lA NO: 3 OF 2024
..RESPONDENTS

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petitlon, the High court may be pleased to
suspend the proceedings No.4000/G112014- dt. 1-g-2a14 issued by..the 2nd
respondent under Registration and stamps Act as informed in Letter No.
290lRTllc1120'16 dt.20-g-2016 by the 3rd respondent including the endorsement
dt.17-11-2014 on the sale deed bearing document No. 2g19l1991 dt.6-4-1991
pending disposal of the above Writ Appeal

Counsel for the Appellant: SRI G. KALYAN CHAKRAVARTHY

Counsel for Respondents: THE ADVOCATE GENERAL

The Court made the following: ORDER

x



THE HON'BLE THE CHIEF JUSTICE ALOK ARAD HE

AND

THE HON'B LE SRI J(,STTCE J.SREEN IVAS RAO

ll/rit Ap aI No.19 of2024

JUDGMENT: (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. G.Krrlyan Chakravarthy, learned counsel for the

appellarlt.

2 This intra court appeal has been filed against order

dated 28.04.21023, passed by a learned Single Judge 1n

W.P.No.5634 rtf 2017.

3. l,earned counsel for the appellant submits that

appellant had raised several grounds' However' the same

have not been dealt with by the learned Single Judge while

deciding the vrrit Petition.

4. In view of the aforesaid submission and in view of the

law laid down by the Supreme Court in State of

Maharashtra v. Ramdas Shriuivas Nayakl, the appropriate

remedy for the appellant is to seek review of the order '
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5. In view of the aforesaid, learned counsel for the

appellant seeks leave of this court to withdraw the appeal

with the liberty to file a petition seeking rerriew of the order

dated 28.04.2023, passed by the leamed Single Judge in
W.P.No.5634 of 2OtZ.

6 With the aforesaid liberty, the Writ Appeal is disposed

of as withdrawn.

Miscellaneous petitions, pending if any, st6nd closed

There shall be no order as to costs.
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SD/. T. KRISHNA KUMAR
DEPUTY REGISTRAR

\1--
SECTION OFFICER

To,
1

2
One CC to Sri G Kalyan Chakravarthy Advocate [OPUC]
Two CCs to the Adv6cate General, Hlgh Court toi the St'ate of Telangana
lourl
Two CD CopiesJ

MBC
GJP



HIGH COURT

DATED: 2910812024

WA.No.19 ot 2024

DISPOSING OF THE WRIT APPEAL

WITHOUT COSTS
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